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- Shri P.Barman & Ors. & _ ,
- (PETITIONER(S)
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;Mr.dQL.Sarkér-& Mr.M.Chanda
; ' - ADVOCATE FOR THE
PETITIONER(S)
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~VERSUS-

Union of India & Ors. '
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RESPONDENT (S)

Mr.A.Deb Roy, »erCoG.p’SoCo ) . .
e e (_‘; e __V__ N __ADVOCATE FOR THE
' ' ~RESPONDENTS »

THE HON'BLE MR JUSTICE D. N.EARUAH,VICE—CHAIRMAN
THE HON' BLE MR G.L. . SANGLYINE , ADMINISTRAT IVE ‘»'IE.MB}:.R

le Whether Reporters of lccal papers may be allowed to
see Lhe Judgment ? : .

2. To be réferred to the Reporter or not ?

3., Whe;her their Lordships wish to see the fair copy of the
) Gudgment ?

4. Whether the Judgment is to be dirculated to the other ,
Benches ?
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' CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No.loo of 1997
Date of Order: This the 24th.Day of March 1999

HON'BLE MR.JUSTICE D.N.BARUAH.VICE'-CHAIRMAN »
HON*BLE- MR.G.L.SANGLYINE.ADMINISTRATIVE MEMBER
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By

- Office of the Telecom District Manager;

Advocate Mr.J.L.Sarkar & Mr.M Chanda

. Shri EkB&TmSha&~0rs"ac & Crse

Dapartment of Telecommunication,

Guwahati. . ees Applicants

-Vs -
Union of India 5
through the. Secretary to the Govt of India, .
Ministry of Communications,
Department of Telecommunications
New elhi. ‘ '

The Chief General Manager, Telecom

‘Assam_ Circle,“

Department of Telecommunications
Guwahati.m~ Co

Telecom District Manager,
Deptte. of Telecommunications,

uwaneti..'; e el Respondents.

AAdvocate Mr.A.DEh ROY, 'S:CCOGCSOCOI

A -

QRDER.

SANGLYINEiMEMBER(A)z

This application has been submitted by 85

Casual employees of the department of Telecommunicatior

at Guwahati. They have prayed for pennission to £ile

this,application:jointly; Permission is granted.

According to the applicants, they were

recruited by the department as “asual Mazdoor from

1989 to 1991 through‘EmploYment'fxchange. They were

in. service till the date of submission of the applica-

tionmlﬁccording to. them they are entitled to be grante

temporary status in terms of the provisions of the

Casua;_Lapourers~Grant of Temporary Status and

-

' | 'Regularisation Scheme of 1989. Since 1993 the respon-

-
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to them. However, no decision>hasibeen taken to‘by the
respondents to grant temporary status to ‘the applicants.
As a result the applicants are deprived of many rights |
and facilities. The applicants submitted representation
dated 4—1-97 praying for granting of temp@rary status
among. other prayerse. The respondents however did not }(
response to_ the representation submitted by the applicants‘
Therefore, the applicants have submitted this application.
The appiication was admitted.'But no wirtten statement
_granted several adjournments for filing of the written
statement. Application wag listed for hearing without
the written statement. Adjournment was:sought foruby‘
the respondents. | '
We have heard learned Sr.c G.s C. ndvthellearhed
counsel for the applicant. |
~In the’ absence of any facts furnished by thei
respondentsswe feel thst it ig,néfpessible,fer this
Tribunal to come to any. findings on ‘the contentions |
of the applicants. As such we are of view that the
matter is to be considered by the respondents. For thlS-
purpose we”direct that the each applicant submit a
representation to the competent authority of the_,”_
respondents within one month from the date of receipt
of this order. Further we direct that on receipt of
the representation, respondents shall:consider each.
case according to its facts and communicate a speaking
/order to the applicanzzgiihgiéthree months from the
'date_of receipt,of_the representation. ‘e direct that
till the representation is disposed of the~ser§ice of
“the. applicant concerned shall not be disturbed by the

'respondents.



- Application is disposed of. No order as to costse
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